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BEFORE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO. 633/2025 

 

IN THE MATTER OF:  

PANKAJ PRASAD                                                               …….APPLICANT 

VERSUS 

UPPCB & ORS.                                                             ...…RESPONDENT(S) 

 

SUBMISSIONS BY COUNSEL FOR RESPONDENT NO. 1- UTTAR 

PRADESH POLLUTION CONTROL BOARD IN COMPLINACE WITH 

ORDER DATED 12.12.2025 BY THE HON’BLE NATIONAL GREEN 

TRIBUNAL 

 

I. BACKGROUND OF THE MATTER 

 

1. That, in the present Original Application, the Applicant has alleged that 

Respondent No. 6 is undertaking illegal modification of an open natural drain 

by converting it into an underground closed drain through the laying of 6-feet 

diameter hume pipes at Sidharth Vihar, District Ghaziabad. It is alleged that 

such activity has affected the natural flow, diverted the course of the drain, 
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encroached upon the adjoining green belt without obtaining requisite 

statutory clearances, and that the drain has been encased over a stretch of 

approximately 250 meters, thereby causing a substantial reduction in its flow 

capacity. 

 

II. SUBMISSIONS ARE AS FOLLOWS 

 

2. That, it is most respectfully submitted that, in compliance with the directions 

passed by the Hon’ble Tribunal, Respondent No. 1 – UPPCB conducted a site 

inspection of the area in question on 12.02.2026 in the presence of Mr. Rajesh 

Aggarwal, authorized representative of Respondent No. 6 – M/s Prateek 

Realtors Pvt. Ltd. Thereafter, the Reply of Respondent No. 1 was placed on 

record before the Hon’ble Tribunal by way of Affidavit dated 23.02.2026 

(Kindly refer to Judicial Page Nos. 57–76). 

3. That, it is most humbly submitted that at para 2 (III) of the site inspection 

report (kindly refer to judicial Page No. 67), it has been mentioned: 

 

“III. According to original application submitted by the applicant before 

Hon'ble National Green Triubnal, New Delhi, on 01/05/2025 while digging 

basement by Prateek Grand City adjacent to this drain, the drain was 

damaged due to which severe flooding in the basement of occupied towers 

was occurred. In this regards the Uttar Pradessh Awas Evam Vikas Parishad 
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(U.P) has lodged a FIR against developer. Copy of same is attached here with 

as Annexure-1”. 

4. That, in continuation of the submissions made in the para above, it is most 

respectfully submitted that, in the Affidavit dated 23.02.2026, the FIR dated 

02.05.2025 lodged by the Uttar Pradesh Awas Evam Vikas Parishad against 

the developer of Respondent No. 6 under Sections 290, 324(4), and 125 of 

the Bharatiya Nyaya Sanhita, 2023, for negligence during construction work 

causing damage to the drain, was inadvertently not annexed along with the 

said affidavit. The aforesaid inadvertent omission is deeply regretted, and the 

said FIR is now being annexed hereto for the kind consideration of the 

Hon’ble Tribunal. 

A copy of the FIR dated 02.05.2025 is annexed herewith and marked as 

Annexure-1. 

5. Hence, these submissions are respectfully submitted for kind perusal of this 

Hon'ble Tribunal. 

THROUGH COUNSEL 

 

 

 

BHANWAR PAL SINGH JADON 

COUNSEL FOR THE UPPCB 

EMAIL-bhanwar09jadon@gmail.com  

PHONE NO.-7838248353 
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